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SHRI SHYAMNANDAN MISHRA 
<Begusarai): May I bring to your kind 
notice another aspect of the matter 
which you might consider for future 
occasions?

Now the terms of reference of the 
Shah Commission clearly indicate that 
he could go into the circumstances..

MR. SPEAKER; I have mentioned it.

SHRl SHYAMNANDAN MISHRA; 
He has mentioned it but how do you 
sa that it is for the court to judge. In 
fact it is for this House which has ap-
pointed that Commission and has also 
approved the terms of reference. The 
terms of reference clearly indicate that 

ĥe Shah Commission could go into 
the circumstances immediately preced-
ing the proclamation of emergency. 
Then the question of privilege does 
not arise at all. That point should 
have been brought to the notice of the 
hon. Members who have sought to 
Tiring the motion of privilege.

SHRI KANWARLAL GUPTA; Those 
derogatory ranarks made by the Lea-
der of the OppoeiUoj) should be expun-

ged from the records. Anything against 
Mr. Shah should be expunged.

(iii) H o m e  M i n i s t e r ’s  s t a t e m e n t  o n  
AIR AND T.V. ABOUT SABOTAflE 
C a s e s

MR. SPEAKER: Now about the no-
tice of question of privilege given by 
Shri Vayalar Ravi against the Minister 
of Home Affairs, I do not think that 
any question of privilege arises in the 
present case. i also do not think that 
the broadcast made by the Home I<tini- 
ster was inappropriate. Evidently, 
the Home Minister made a broadcast to 
the nation with a view to warn the 
public about the existence of certain 
stale of alTairs. He also wanted to 
inform the public of the various steps 
taken by !he Government. Early in-
formation to the public in respct of 
the matters mentioned in the broadcast 
was necFssnry and the same was in 
public interest.

Under these circumstances, the con-
sent, asked for under Rule 222 is refus-
ed.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): On a point of clarification, 
Sir. What about the observations made 
by ths Leader of the Opposition?

MR. SPEAKER: That subject is over.

SHRI JYOTIRMOY BOSU: I want to 
know whether it remains on the record 
or you expung it from the record?

MR. SPEAKER; I am not expung-
ing it.

( i v )  A l l e g e d  m is le a d in g  s t a t e m e n t  b y  
M i n i s t e r  o f  S t a t e  in  t h e  M in is t h y  
OF A g r i c u l t u r e  a n d  I r r i g a t i o n  o f  
24-11-1977

MR. SPEAKER: Shri C. M. Stephen 
has given notice of a privilege motion 
against the Minister of State in the 
Ministry of Agriculture and Irrigati<m. 
The telex message received by the Mio- 
stry of Agriculture have lieen shown 
to me. The statement made by the Mi- 
Qiater of State in. the Ministry o{ Acri- 
cuUure and IrrJlgation, Shri Bb«iqi
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Pratap Singh accords with those mes-
sages. A  copy of the telex sent by the 
Chief Minister of Kerala to the Prime 
Minister had been sent to the Ministry 
of Agriculture. In that copy there is no 
specific request for aid. But Shri C. M. 
Stephen showed me his copy of the 
telex. In that copy there is a specific 
request for aid. The last paragraphs of 
the two telex messages are not identi-
cal. They materially differ. No one is 
in a position to explain how this con-
tradiction came into existence.

Under these circumstances, I decline 
to give my consent under rule 222.

SHRI C. K. CHANDRAPPAN (Can- 
nanore): Since nobody could convince 
you, would you ask the Minister to 
present a photostat copy of the origi-
nal?

MR. SPEAKER: If you want I will 
ask the Minister to place a photostat 
copy on the table of the House.

(Interruptions)

SHRI JYOTIRMOY BOSU: They had 
coffee.

MR. SPEAKER: They have a right to 
come, they are coming now.

(Int^rr-.itpions)

SHRI SHYAMNANDAN MISHRA: 
I  s e e k  y o u r  in d u lg e n c e . I h a .l m e n t io n -
ed ..........

SHRI SAUGATA ROY (BarvE^k- 
pore); The opposition is getlin:; no 
protection.

MR. SPEAKER: Probably, I must get 
protection from the Opposition now.

SHRI SHYAMNANDAN MISHRA: 
I am seeking your indulgence with re-
gard to the reference to the terms of 
reference of the Shah Commission. The 
words exactly used are..........

MR. SPEAKER: I have seen that.

SHRI SHYAMNANDAN MLSHRA: 
I have said about the circumstances. 1

want to correct it. ‘The abuse of power 
immediately preceding the proclama^ 
tion of emergency’. These are the 
words.

SHRI JYOTIRMOY BOSU; I have 
given notice for very important thing, 
arising out of an assurance on the floor 
of the House. I have written to the 
Chairman and the Members of the As-
surance Committee. Kapadia Kohinoor 
Mills have extracted more than Rs. 22 
crores.

MR. SPEAKER: I do not know any-
thing.

SHRI JYOTIR MOY BOSU: I have 
got documentary evidence. Now an en-
quiry has been instituted by the Mini-
stry of Finance. The Enquiry Commit-
tee has submitted a report to the Mini-
stry of Finance. There it has been re-
vealed that two erstwhile Reserve 
Bank Governors and the former Mini-
ster of Banking are involved in cons-
piring and they committed this big 
fraud on the nationalised bank. We 
could like the Government to lay on 
the table of the House the report that 
has been submitted on the fraud com-
mitted on the Central Bank of India 
by Kapadias, Reserve Bank Governors, 
and the Banking Minister’s office.

12.24 hrs.
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